HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: SQ&S"“{J 202Y/RG/LP Dated:\4 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mbaid Nazir Mir

S/O Sh. Nazir Ahmad Mir
R/O H.No. 5, Lane-D, Fair Bank’s Colony, Rawalpora/Natipora, Srinagar

vide notification No. 2-© 68 dated ) _o-2022for a period of one year has
been extended till | 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

y

No: SE026-32. RG/AP Dated: b .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Mr. Ubaid Nazir Mir , Advocate
...... for information and necessary action.

S

4
Al§istant Registrar (LP)



< HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3a8k 43824 /RG/LP Dated: (L .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umair Nabi
S/O Sh. Nabi Sheikh
R/O Checki-Kawoosa Village Dahwoota Tehsil Narbal, Budgam

vide notification No. 'lcf_l\ RG/LP dated \,%*ocf—)\m‘)'k for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

rd
Assistaét l&ﬁgistrar (LP)
=

No: S&833-39 RGP Dated: £ .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
% Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Umair Nabi, Advocate
...... for information and necessary action.

Qb

=

ésyant Registrar (LP)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3831 “{ 2624 /RG/LP  Dated: (1.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Umi Aamar
D/O Ghulam Rasool Parrey
R/O Ugjan Dialgam, New Colony. Tehsil & District Anantnag

vide notification No. 2 0 69 /RG/LP dated |3 -1 -202% for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

-~
Assistant Registrar (LP)

No: Sha\\s- A RGP Dated: |{ .12.2024
Copy forwarded to the: -

iz Principal District and Sessions Judge, Anantnag
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Anantnag

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Umi Aamar, Advocate

...... for information and necessary action.

vd
Assistant Registrar (LP)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3084 “2624/RG/LP Dated:(4.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umer Akbar Dar
S/O Mohammad Akbar Dar
R/O Sadunara Hastikhan, Yarbalpora, Tehsil Hajin, District Bandipora

vide notification No. 28 2 /RG/LP dated |v~-1-2623 for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
e

Assistant Registrar (LP)

No: S 8W-S2 RGP Dated:[4 .12.2024
Copy forwarded to the: -

qr Principal District and Sessions Judge, Bandipora.

2: Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
74 Mr. Umer Akbar Dar, Advocate
...... for information and necessary action.

-
Assistant Registrar (LP)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3689 “\282Y /RG/LP Dated:({ .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umar Bashir
S/0O Bashir Ahmad Bhat
R/O Shar Shali, Bhat Mohalla, Tehsil Pampore, District Pulwama

vide notification No. | KR Lﬂg /RG/LP Dated O b-092012 for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
a \&’/
Assistant Registrar (LP)

No: S6SY-8y RG/LP Dated:\& .12.2024

Copy forwarded to the: -

i Principal District and Sessions Judge, Pulwama.
2 Secretary, Bar Council of India, New Delhi.
3: Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Umar Bashir, Advocate
...... for information and necessary action.

o

L
Assistant Régistrar (LP)

e



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 384y 4 1104 /RG/LP Dated:{ .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zarina Banoo

D/O Mohd. Raza

R/O Pushkumthrumsa Near Middle School Thrumsa, Tehsil Kargil, and
Distt. Kargil

vide notification No.  2o&D /IRG/LP dated |13 -<t-2023 for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

y
M/

No: SONI-ST\ RGP Dated: (L .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil
2 Secretary, Bar Council of India, New Delhi.
L Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kargil.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Ms. Zarina Banoo, Advocate

...... for information and necessary action.

Al

7
Assistant Registrar (LP)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

P

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 369\ 41024 /RG/LP Dated: |4 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umer Mukhtar

S/0O Habibullah Ganai

R/O Chanthan Check Pora,

Ganayee Mohalla Tehsil Beerwah District Budgam

vide notification No. 22 | Y /IRG/LP dated |5 -61-D.0) 3 for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

i g. ( P)

No: S&S6N-TY RGP Dated: [{ .12.2024
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
F i Mr. Umer Mukhtar, Advocate
...... for information and necessary action.

A of
Assistant Registrar (LP)



7

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3693y 4 234 /RG/LP Dated: §.12.2024

Provisional admiésion granted under Advocates Act, 1961 in favour of

Mr. Zahid Bashir Bhat |
S/O Bashir Ahmad Bhat
R/O Yangoora, Shalpora, Tehsil Lar, District Ganderbal

vide notification No. DLoR D IRG/LP dated \3-c\-)a23 for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and! antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

>
Assistéf egistrar (LP)

No: S&\\\ N\ RG/LP Dated: |4 .12.20249.%
Copy forwarded to the: -

i
2.
3.

4.
5.

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zahid Bashiq Bhat, Advocate
...... for information and necessary action.

Assista:&&‘i/strar (LP)

=




+  HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2493 910Y4/RG/LP Dated: [{.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zahid Gull
S/O Ghulam Mohammad Dar
R/O Water Hail, Tehsil Khansahib, District Budgam.

vide notification No. >~0 3 Y JRG/LP dated 1% -0%-D.023 for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / gxtension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

&, %
Assistant Registrar (LP)
8K A =5
No: S6W{ -Sk\‘ RG/LP Dated:: .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

I Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

- Mr. Zahid Gull , Advocate

...... for information and necessary action.

-

Assistant Registrar (LP)
Se=



“
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3231y ~1242Y4/RG/LP Dated: |A.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Durkshan Shakeel
D/O Mir Shakeel Ahmad
R/O Khawajapora Nowshera Srinagar

vide notification No. 22§ 2 /RG/LP dated 3o ~c4-2®23 for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

od
AssistMgistrar (LP)

No: S&\SS-L| RGP Dated: |4 .12.2024 =
Copy forwarded to the: -

i
2.
3

&

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Durkshan Shakeel , Advocate
...... for information and necessary action.

T

Assistant Registrar (LP)

=




1

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 389484 20y/RG/LP Dated: (4.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Abuzar
S/O Mohd Hassan
R/O H.No.55, Tehsil Kaksar, District Kargil

vide notification No. 2.\ 7 IRG/LP dated 2©-9-2+23 for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

( )

No: S6N\N-QN RG/LP Dated: (& .12.2024
Copy forwarded to the: -

T Principal District and Sessions Judge, Kargil.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kargil.

9 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

& Mr. Mohd Abuzar, Advocate

...... for information and necessary action.

N

Assistant Registrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3094 \2424/RG/LP Dated:|(.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Arzoo Jan

D/O Abdul Gani Itoo

R/O Qazigund Upper Bazar

Tehsil Qazigund District Anantnag

vide notification No. ‘,'Q\‘K\ /RG/LP dated 2&--24+23 for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

L
Assistant I‘Q:gistrar (LP)
No: S&\WH\-Q71 RG/AP Dated: [& .12.2024

Copy forwarded to the: -

1x Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Arzoo Jan , Advocate
...... for information and necessary action.

_,6"/
Assistalz&l{egistrar (LP)

On b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 28631 2024 /RG/LP Dated: 4.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tabish

D/O Hakim Gh Mustafa

R/O Sector-01, Lane-01, Umerabad,

HMT Zainakote, Tehsil Shalteng, District Srinagar

vide notification No. 203 © IRG/LP dated 26— 9~2023 fora period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

No:

By Order ﬁa ]
4-6"'/
Assistant Registrar (LP)

LO\RS -4 RG/LP Dated: \& .12.2024

Copy forwarded to the: -

1
2
3.

e

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tabish, Advocate
...... for information and necessary action.

o
Assistant Registrar (LP)
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<« HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3038 <\ 2824 /RG/LP Dated: 14.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Showkat Ahmad Sheikh
S/O Ab Rashid Sheikh
R/O Kawoosa Khalisa, Tehsil Narbal, District Budgam

vide notification No. 2 o2 Y4 /RG/LP dated 13- - Do) for a period of
one year has been exte‘nded till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
-
Assistaht Registrar (LP)

No: S6\AS-261 RG/ALP Dated: \b.12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
24t Mr. Showkat Ahmad Sheikh , Advocate
...... for information and necessary action.

-
AssistaMistrar (LP)
e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ‘S8 442114 /RG/LP Dated: & .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anam Ejaz

D/O Hafiz Ejaz Ahmed

R/O H.No.64 Shah e Hamdan Colony,

Naik Bagh Natipora Tehsil & District Srinagar

vide notification No. @ 914 ( /IRG/LP dated 2% -9-2¢23 for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ﬁ'
5
Assistant Régistrar (LP)

No: 56202~ 08 RGP Dated: | .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
A Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Ms. Anam Ejaz, Advocate

...... for information and necessary action.

4
Assistant’'Registrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\sa~202y /RG/LP Dated: 4.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aafreen Manzoor

D/O Manzoor Ahmad Pampori
R/O Shalal Kadal, Haba Kadal
Tehsil & District Srinagar

vide notification No. \? 2R 2022/RG/LP dated 06-9-2223 for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

[
The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

y

No: S&21)4-3S RG/LP Dated: 4 .12.2024

Copy forwarded to the: -

e Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3: Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

B: CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Aafreen Manzoor, Advocate

...... for information and necessary action.

-

A

Z
Assistant Registrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 310\ * 202y /RG/LP Dated:1&.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Azhar Latif
S/O Latif Ahmad Dhobi
R/O Pazwalpora, Shalimar Dhobi Mohalla Tehsil & District Srinagar

vide notification No._ 2154 /RG/LP dated 2.¥-9-2+22 for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

y

No: S6236-\2- RG/LP Dated: & .12.2024
Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Azhar Latif , Advocate
...... for information and necessary action.

v
Assistar/t%{(:g;strar (LP)

Sl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %\b).“i?.m.\\ /IRG/LP Dated: 4 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abdul Hanan Lone
S/0 Mohammad Sultan Lone
R/O Darpora Lolab( Kupwara) Mohalla Village Poranigama, Kupwara

vide notification No. | @32 /IRG/LP dated 06— -2+%23 for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
Assistant Registrar (LP)

No: S&2N\3 ~L\°\ RG/LP Dated: \L .12.2024
Copy forwarded to the: -

1 Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3: Manager, Government Press, Jammu for publication in the next issue of |

Government Gazette. |
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Abdul Hanan Lone, Advocate

...... for information and necessary action.

e
AssistantlRegistrar (LP)

. e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 31034 200 /RG/LP Dated: 4.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abdul Faik Najar
S/O Shabir Ahmad Najar
R/O Wangan Pora Eidgah, Tehsil Eidgah, District Srinagar

vide notification No. 1 &4e /IRG/LP dated (Ob&-<7-2423 for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
ny

Assistant Registrar (LP)

No: SK2Se—~S&  RG/LP Dated: \k .12.2024
Copy forwarded to the: -

1.
2.
3.

Y, e

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abdul Faik Najar, Advocate
...... for information and necessary action.

e

Assistant Registrar (LP)
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/ HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Alay =\ 202\ /RG/LP Dated: |4.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Duha Maqgbool
D/O Mohd Magbool Lone
R/O Radbaugh Tehsil Dragmulla District Kupwara

vide notification No.DD) So IRG/LP dated 20-64-200)2 for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

y
( )

——

No: S6358-&Y RG/LP Dated:\4 .12.2024
Copy forwarded to the: -

1 Principal District and Sessions Judge, Kupwara.
2- Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Ms. Duha Maqgbool, Advocate
...... for information and necessary action.

-
Assistant aegistrar (LP)

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

|

NOTIFICATION

No: _3\8§ 9\2014/RG/LP Dated: |4 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Asma Rashid
D/O Abdul Rashid Malla
R/O Patushay Tehsil & District Bandipora

vide notification No. |2S 3 JRGILP dated® 4 -a9-202% for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and1 antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
Zs’T{/
Assistant Registrar (LP)
%’?—

No: S6281-Q8 RG/LP Dated: \b .12.2024
Copy forwarded to the: -

1 Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

o Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Bandipora

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Ms. Asma Rashid, Advocate
...... for information and necessary action.

'
Assistant ﬁ:gistrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ?3\0&,"*’\\1@1\ /IRG/LP Dated: .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Adil Ashraf

S/0O Mohammad Ashraf Rather

R/O Munpora, Wuyan Eidgah Mohalla
Tehsil Pampore, District Pulwama

vide notification No._ |\ 49 IRGI/LP dated 0k~ 03-2923 for 3 period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order M
’d
Assistant Registrar (LP)

No: SK29Y4-206 RG/LP Dated: \| .12.2024
Copy forwarded to the: -

1 Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
e Mr. Adil Ashraf, Advocate
...... for information and necessary action.

Or

7~

Assistant Registrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %\N\b& 2oy /RG/LP  Dated: [£.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Huda Parvez
D/O Parvez Ahmad Khan
R/O Kadlabal Tehsil Pampore District Pulwama

vide notification No._ | 92266 /IRG/LP dated 2°.99-2023 for g period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order M
rd
Assistant Registrar (LP)

No: S0\~ RG/AP Dated: |\ .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Pulwama. ‘
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Huda Parvez, Advocate
for information and necessary action.

v
Assistant Registrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2\ *\ 282y /RG/LP Datedi\ .12.2024
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gulzar Ahmad Mir
S/O Sh. Abdul Khalid Mir
R/O Tilagam Pattan, Baramulla

vide notification No. |¥§72 /RGI/LP dated || - 07-2423 for a period

of one year has been extended till 31.12.2025 subject to the verification of
his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

( )

No: Sk2el-\\\  RG/LP Dated: |& .12.2024
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Baramulla
o Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Mr. Gulzar Ahmad Mir, Advocate
...... for information and necessary action.

-
Assistaniggz;istrar (LP)

Enwehs
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3% ~{ 280\ /RG/LP Dated: |4 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Heena Farooq
D/O Sh. Farooq Ahmad Lone
R/O Ayathmulla, Bandipora, Tehsil Bandipora

vide notification No. | @ S RG/LP dated Dl ~98-)0)22023 for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order |
5 et
Assistant Régistrar (LP)

No: SbUC-)\  RG/P Dated: \& .12.2024 =
Copy forwarded to the: -

1 Principal District and Sessions Judge, Bandipora.
) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Bandipora.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Heena Farooq , Advocate

...... for information and necessary action.

g, .,?.J,
Assistant Régistrar (LP)

—
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¢ HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1\\5&\‘ 161Y /RG/LP Dated: |6.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irfan Majeed Teeli
S/O Abdul Majeed Teeli
R/O Khayar Goripora, Tehsil Pahalgam, District Anantnag

vide notification No. \Q)q?D RG/LP dated \|~04-20)3 for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

> il
Assistant a;gistrar (LP)
No:Sb222-28  RG/LP Dated: |{ .12.2024
Copy forwarded to the: -

£ Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
E /

7. Mr. Irfan Majeed Teeli, Advocate
...... for information and necessary action.

Assistant Registrar (LP)

%
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/  HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Z\\\w\uw /RG/LP Dated: &.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Iman Abdul Muizz
S/O Sh. Fayaz Ahmad Dar
R/O Bilal Colony, Krangsoo, Tehsil Mattan, Anantnag

vide notification No. | A &Y RG/LP dated \\-091 - D.0)% for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order |

~
Assistalé‘{gg;strar (LP)
A=

No: SE%29-3%S RG/LP Dated: & .12.2024
Copy forwarded to the: -

! Principal District and Sessions Judge, Anantnag

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5] CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
i Mr. Iman Abdul Muizz, Advocate
...... for information and necessary action.

Assistant Registrar (LP)
= —




28

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %\\),f—\\lo;,\\ /RG/LP Dated:t4 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Idda Bashir
D/O Bashir Ahamd Paul
R/O Hyderpora, Tehsil Chanapora Natipora, District Srinagar

vide notification No.\qoj\ /RGILP dated {[-09%.-2e23for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ‘
)
Assistant Registrar (LP)

No: S62%1-N\2  RG/LP Dated: |8 .12.2024
Copy forwarded to the: -

- Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Idda Bashir, Advocate

...... for information and necessary action.

Assistant Registrar (LP)




29

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: W3 2624 /RG/LP Dated:\4.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Imbisaat Liyagat |
S/O Liyaqgat Ali Wani R/O Laderwan, Khawja Mohalla, Tehsil Trehgam,
District Kulgam

vide notification No. \ %C\ % /RG/LP dated \\—OC\ ~2o ) 3for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
Assistéﬁgistrar (LP)

No: S63S%-S9 RG/LP Dated: \b .12.2024
Copy forwarded to the: -

11} Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

Lk Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kulgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Ms. Imbisaat Liyagat , Advocate
...... for information and necessary action.

Assistargﬁrgistrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\\4 <4 2004 /RG/LP Dated: |6 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Idrees Ahmad Mir

S/O Gh Nabi Mir

R/O Bumthan Mirbazar, Mir Mohalla,
Tehsil & District Anantnag

vide notification No. | |40 © IRGILP dated |\ -0O9 -2023 for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

y
Mg/

No: Sb3¢&o-bt RGP Dated: (& .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Anantnag. .
5: CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. : .
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

3 Mr. Idrees Ahmad Mir, Advocate
for information and necessary action.

=
AssistanMstrar (LP)
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' HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: A\1S % 2614 /RG/LP Dated: \k.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Asma Jahangir
D/O Mohd Jahangir Khanday
R/O Danow Bogund, Tehsil Qaimoh, District Kulgam

vide notification No.\82.0 RG/LP dated | |-11-2.:022  for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
%‘ :
Assistant Registrar (LP)
N

By Order
No: SLBE1-1% RG/LP Dated: |6 .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2 Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kulgam.

9 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Asma Jahangir, Advocate
...... for information and necessary action.

Y
Assistawé'pgstrar (LP)

~—




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: DKL=\ 261Y /RG/LP Dated: 1(.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Uzma Mehraj
D/O Mehraj Ud Din Malik
R/O H.No0.130, Zabarwan Colony, Goripora, Sanatnagar, Srinagar.

vide notification No. LA g /RG/LP dated \14.9.262) for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

No: S8S\S-R\ RGP Dated: |4 .12.2024
Copy forwarded to the: -

By Order

i Principal District and Sessions Judge, Srinagar.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar. |
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Uzma Mehraj, Advocate

...... for information and necessary action.

ﬁ"x

Assistant Registrar (LP)
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*  HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 21~ 4 2024 /RG/LP Dated:\A .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ummer Akber Khan
S/O Mohammad Akbar Khan
R/O Palhallan Tantary Pora, Pattan, Tehsil Pattan, District Baramulla.

vide notification No. 106% IRG/LP dated>8-0f 2022  for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order | M/
gssistant egistrar (LP)

No: St3EY4-9o RG/LP Dated: |4 .12.2024
Copy forwarded to the: -

1% Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Ummer Akber Khan, Advocate
...... for information and necessary action.

‘

o b



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
‘ * % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 21\Q “ 2804 /RG/LP Dated:\4 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sabreena Hassan
D/O Ghulam Hassan Jahara
R/O Brenwar, Tehsil Chadoora, District Budgam,

vide notification No. A% IRGILP dated 3.6 -2e22for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ;
: b
Assistant Registrar (LP)

No: 63\ -0 RG/LP Dated:\b .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge Budgam
2. Secretary, Bar Council of India, New Delhi.
3! Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T Ms. Sabreena Hassan, Advocate
...... for information and necessary action.

bt
Assistant Registrar (LP)

SHT




o HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\\9) % 2024 /RG/LP Dated: [£.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shahiqah Shakil
S/O Shakil Ahmad Shakil
R/O Narbal, Budgam, Tehsil Narbal, District Budgam

vide notification No. &9 & IRG/LP dated32-66-20)22_ for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

No:

By Order
| -
Assistant Registrar (LP)
e

S62a0-M0S  RG/LP Dated: |4 .12.2024

Copy forwarded to the: -

1
2
3.

i

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shahiqgah Shakil, Advocate
...... for information and necessary action.

r
Assistant Registrar (LP)
=




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ®\2o 4 202y /RG/LP Dated:|¢ .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Iqra Altaf
D/O Altaf Ahmad Mazhama
R/O Wani Mohalla, Tehsil Magam, District Budgam

vide notification No.__ | © \ /RGILP dated \) - 9§-2823 for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

y
M/

No: Sthok-1 RG/LP Dated: |§ .12.2024
Copy forwarded to the: -

T Principal District and Sessions Judge, Budgam.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Budgam.

) CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7l Ms. Iqra Altaf , Advocate

...... for information and necessary action.

Z
AssistantMtrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2\o1 =\ 3ey /RG/LP Dated: 1 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Iqra Gulzar
D/O Gulzar Ahmad Handoo
R/O Nowapora, Khanyar, Tehsil Khass, District Srinagar.

vide notification No. \9A0Y /RG/LP dated |\-01 -202% for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

M/

By Order
No: SK\\2 -\Q  RG/LP Dated: |( .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
#E Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Ms. Iqra Gulzar , Advocate

...... for information and necessary action.

]

~
Assistant Registrar (LP)
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“ HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 'i\llﬂ)_ozw /RG/LP Dated:(4.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Maryam

D/O Tahseem Bashir Balti

R/O House No.213, Firdous Colony, Upper Soura, Buchpora
Tehsil Eidgah District Srinagar

vide notification No. L.5SQR /RG/LP dated®9—!{~2023 for a

period of one year has been extended till 31.12.2025 subject to the verification of
his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / éxtension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

1

By Order

1

| Assistant Registrar (LP)
g %"->

No: StW9s -2t  RG/LP Dated:\L .12.2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Maryam, Advocate

...... for information and necessary action.

g
Assistant Registrar (LP)

- =
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\1’5&3‘ 2624 /RG/LP Dated: 6 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ishrat Bashir Lone

D/O Bashir Ahmad Lone

R/O Darpora Lolab, Doni Mohalla Darpora,
Tehsil Lalpora, District Kupwara

vide notification No. A0 IRGILP dated {1-01-202 2  for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
z-
Assistant Registrar (LP)

No: SKW\I1-3% RGP Dated: [*.12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara

9 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Ishrat Bashir Lone, Advocate
...... for information and necessary action.

o
Assistant Reégistrar (LP)
e e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ”b\l\%'jllnb\ /RG/LP Dated1 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Rafeeq Rather
S/O Gh. Mohammad Rather
R/O Ajas, Mohalla Pottu, Tehsil Ajas District Bandipora

vide notification No. \Q\® /IRG/LP dated \-c1-2023  fora period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

A sistzxé‘f&;istrar (LP)

No: S ML -\2 RG/AP Dated: | .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohammad Rafeeq Rather, Advocate
...... for information and necessary action.

Sk

o
Assistant Registrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\).€ ~\ 200 /RG/LP Dated:\4.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr.Muzamil Mohammad Meer
S/0O Ghulam Mohammad Meer
R/O Guzriyal, Shahe Mohalla, Tehsil Kralpora, District Kupwara

vide notification No. 192 /RG/LP dated \\—08-202D for a

period of one year has been extended till 31.12.2025 subject to the verification of
his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistant Registrar (LP)
S

No: S\ ~\'\c\ RG/LP Dated: &.12.2024
Copy forwarded to the: -

AL Principal District and Sessions Judge, Kupwara.
2z Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kupwara.

B: CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr.Muzamil Mohammad Meer, Advocate

...... for information and necessary action.

-
Assistant Regi’strar (LP)
==



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 5\24 *\ 200WRG/LP Dated: [&.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nadeem Khaliq Ganie
S/O Abdul Khaliq Ganie
R/O Neelipora, Ganie Mohalla, Tehsil Handwara, District Kupwara.

vide notification No._ 291 F IRG/LP dated 2.8 -9-2+23 for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
v
Assistant Registrar (LP)

No: S AMSO-SN RGP Dated: & .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
74 Mr. Nadeem Khaliq Ganie, Advocate
...... for information and necessary action.

Assistan?gf{,g:trar (LP)

Sl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3101 =\ 2394 /RG/LP Dated: (412.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Humarah

D/O Abdul Gani Najar

R/O 106 Wani Mohalla/Mazhama
Tehsil Magam District Budgam-193401

vide notification No.2S Sy IRG/LP dated 01~ 1\-2>a23 for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

r
Assistalg’ﬂ{ istrar (LP)
E g (

No: Stusn- &3 RG/LP Dated: 't .12.2024
Copy forwarded to the: -

4 Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

1 Ms. Humarah, Advocate

...... for information and necessary action.

n

rd
Assistant Registrar (LP)
——
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: SO %\ 254 /RG/LP Dated: 1412.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nomaan Shafi Rather
S/O Mohd Rather
R/O Ruhu near Grid Station, Tehsil & District Anantnag.

vide notification No. 22892 IRG/LP dated 26-09-25823 for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

Assistant Ré;istrar (LP)

No: SLUAYU-1S RGP Dated: | .12.2024
Copy forwarded to the: -

113 Principal District and Sessions Judge, Anantnag

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag

9 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 4 Mr. Nomaan Shafi Rather, Advocate
...... for information and necessary action.

o
Assistant Registrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 3\24 =\ 2824 /RG/LP Dated: 14.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Neelofar Mushtaq
D/o Mushtaq Ahmad Malla
R/O Nooripora, Branwari Mohalla, Tehsil Pattan, District Baramulla

vide notification No. @ 9 2123 IRG/LP dated 2%~ 99-2023 for g

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

~ of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
AssistaZ’tl;r@;istrar (LP)

No: SQM\\-\1  RG/LP Dated: | .12.2024
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla

3. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Neelofar Mushtaq , Advocate

for information and necessary action.

.

Assistant Registrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: $\2¢6 Y 2024 /RG/LP Dated: 1£.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rabiya Rashid
D/O Abdul Rashid Badyari
R/O Khawaja Bagh, Tailbal, Tehsil Hazratbal, District Srinagar

vide notification No. =2 1| /RGILP dated 28-09-)&23  for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
ol
Assistant Registrar (LP)
—d—

No: SE\\WN-|\ RGP Dated: [{ .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Rabiya Rashid , Advocate

...... for information and necessary action.

]

g
Assistant Registrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %1212\ 200WRG/LP Dated: L12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Raziya Bashir
D/O Bashir Ahmad Malla
R/O Khumani Chowk, Tehsil & District Budgam

vide notification No. 2949 /RGILP dated 28-01-2022 o1 a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
Assistant Registrar (LP)
No: SBANS-?\\ RGP Dated: \b.12.2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

S Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Raziya Bashir, Advocate
...... for information and necessary action.

*
-

Assistant Registrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %\%’)_“J\\LoL\:\/RG/LP Dated: 4.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rehana Rashid Bakhroo
D/O Abdul Rashid Bakhroo
R/O 148 Koudabal B Rainawari , Tehsil Khanyar, District Srinagar

vide notification No. 2. \S\4 IRG/LP dated 28-a3-202% for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistant Registrar (LP)
No: SEWA2.-9U RG/LP Dated: |b .12.2024
Copy forwarded to the: -

17 Principal District and Sessions Judge, Srinagar.
2: Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T Ms. Rehana Rashid Bakhroo, Advocate
...... for information and necessary action.

S

e

Assistant Registrar (LP)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2123 2004 /RG/LP  Dated:14.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ruby Farooq
D/O Farooq Ahmad Wani
R/O Chansar Kulgam Tehsil & District Kulgam

vide notification No.2\Q 4 /RG/LP dated 23-69-2823 for g

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

e

Assista t Registrar (LP)
No: T huaq SO RG/AP Dated: (4.12.2024

Copy forwarded to the: -

e Principal District and Sessions Judge, Kulgam

Z Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kulgam

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Ruby Farooq, Advocate

...... for information and necessary action.

&
Assistant Reé’s"trar (LP)
= ——e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2\ e Yoy /RG/LP Dated: 1512.2024
Provisional admission granted under Advocates Act, 1961 in favour of
1

Ms.Tabina Nisar
D/O Nisar Ahmad Banday
R/O Lal Bazar Botshah Mohalla, Tehsil Eidgah, District Srinagar

vide notification No.2. 23 IRGILP dated20—01-20)3  for 3

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

-~
| Assistant Registrar (LP)

No: S6581\2 RGP Dated: [\ .12.2022 %
Copy forwarded to the: -

i Principal District and Sessions Judge, Srinagar
2: Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

4 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms.Tabina Nisar, Advocate

...... for information and necessary action.

cdl
Assistaéﬁ;istrar (LP)

==
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\3S 4 9M/RG/LP Dated:).12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tahmeena Bano
D/O Ghulam Hassan Dar
R/O Pathla Kansipora, Tehsil & District Baramulla

vide notification No. === 8% /IRG/LP dated >o-81—202% for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

e
Assistant I@;istrar (LP)
No: S8S\W-2 & RGP Dated:\b .12.202
Copy forwarded to the: -

1. Principal District énd Sessions Judge, Barammulla
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Baramulla

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Ms. Tahmeena Bano, Advocate

...... for information and necessary action.

4

Assistant Reégistrar (LP)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% K%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: B\2b °‘\\'Lm,\\ /IRG/LP Dated: \4.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Uzma Yousuf
D/O Mohammad Yousuf Ahangar
R/O Chanapora, Nowshera, Tehsil Eidgah & District Srinagar

vide notification No. > & /RG/ILP dated D0 ~&{-2023  for a

period of one year has been extended till 31.12.2025 subject to the verification of
his/her Certificates/LL.B Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order gi

Assnstant glstrar (LP)

No: S&S)\-2\  RG/LP Dated: (& .12. 2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar

5, CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y i Ms. Uzma Yousuf, Advocate

...... for information and necessary action.

el
Assistaré@:gistrar (LP)
=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

B

NOTIFICATION

No: 8\¥1+ 204 /RG/LP Dated: 7.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zahida Rashid
D/O Ab Rashid Dar
R/O Dogripora Awantipora Tehsil Awantipora District Pulwama

vide notification No. >2>5 o IRG/LP dated 20-09-2023 for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

%’

No: S8032-29 RGP Dated: 1] .12.2024
Copy forwarded to the: -

ik Principal District and Sessions Judge, Pulwama

2 Secretary, Bar Council of India, New Delhi.

I Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ts Ms. Zahida Rashid , Advocate
...... for information and necessary action.

'

Assistant Registrar (LP)
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gl HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\28 % 20y /RG/LP  Dated: 17.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zainab Nisar Mir

D/O Nisar Ahmed Mir

W/O Khalid Shah |

R/O Bagh Mehtab, Tehsil & District Srinagar

vide notification No. 22" Ci /RGILP dated30~27-2023 for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order /&ﬁ@'
Assistadnt Registrar (LP)

No: S&&Yo & RGP Dated:\) .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2, Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Libraryf High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Zainab Nisar Mir , Advocate

...... for information and necessary action.

Assista‘t Rbgistrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

—

EXTENSION
OF PROVISIONAL ENROLLMENT

T
(i

NOTIFICATION

No: 5129 4 26)4/RG/LP Dated: 7.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Gulshan Ara
D/O Noor Mohd Ganaie
R/O Gogigam Kawarhama, Tehsil Kawarhama, District Baramulla

vide nofification No. > >4 JRGILP dated 28~-3-20)3 for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ssistaét“ lye’gistrar (LP)

No: SEENT1-52 RGP Dated: V) .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Gulshan Ara, Advocate

...... for information and necessary action.

o
Assistan/‘g{e’é}‘strar (LP)

Pl
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e HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

i * % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: >\\4y 420\ /RG/LP Dated: 1.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Farooq Ahmad Pajwari

S/0 Mohd Ismail Pajwari

R/O Babademb Road, Habbakadal, Tehsil South, District Srinagar
A/P 25, Palace Hills,Karan Nagar, Tehsil & District Jammu

vide notification No. D 2% /RG/LP dated20-¢-2023 for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order M
Assistant Registrar (LP)
ﬁk—-

No: S(BESH -80 ﬁ?G/LP Dated: \l_.12.2024
Copy forwarded to the: -

1
2
3

4.
5

Principal District and Sessions Judge, Srinagar/Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar/Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Farooq Ahmad Pajwari, Advocate
...... for information and necessary action.

e
Assistant Registrar (LP)

=




<
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: "S\\\\&\\)om /RG/LP Dated: 17.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sikandar Hussain Malik
S/0O Malik Shahlal
R/O Sonium, Malik Mohalla Tehsil Kunzer District Baramulla

vide notification No. | f Q9 IRGILP dated |}—09-20)3 for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order

Assistant ID;:gistrar (LP)

No: ShbM\-KT1 RGP Dated:\] .12.2024
Copy forwarded to the: -

1
2:
3.

4.
5

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sikandar Hussain Malik , Advocate
...... for information and necessary action.

Assistant Registrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: S\W IRG/LP Dated: \1.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Murtaza Nasir
S/O Late Assadullah Bhat
R/O Peer Bagh Green Avenue Sector — B, District Srinagar

vide notification No._ \426 /RG/LP dated \I-Oﬂhlezjgfor a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

\
By Order

A\gsistMgistrar (LP)

SEER -\ _RG/LP Dated: \7 .12.2024

Copy forwarded to the: -

1z
2.
3.

4.
3]

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Murtaza Nasir, Advocate
...... for information and necessary action.

-

Assistant Registrar (LP)
=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\\4z2 Qﬁ\’zbm/RG/LP Dated:\7.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nayeem Ul Hassan
S/O Ghulam Hassan Lone
R/O Wanigam Payeen, Tehsil Pattan, District Baramulla.

vide notification No. AY1 IRGILP dated |1~61—>223  for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

( )

No: SGATS- &\ RG/AP Dated:\ .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Nayeem Ul Hassan, Advocate
...... for information and necessary action.

-~

Assistant Registrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
1 * % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: >\\\y 21004 /RG/LP Dated: 17.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nimra Ashfaq
D/O Ashfag Ahmad Bhat
R/O Firdous Abad Batamaloo, Tehsil & District Srinagar

vide notification No._ | \ 21§ /RG/LP dated ) -09-2%2 for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .
g

Assistant Registrar (LP)

No: 68> 88 RG/LP Dated:\") .12.2024

Copy forwarded to the: -

ik Principal District and Sessions Judge, Srinagar
21 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President J&K High Court Bar Association, Srinagar

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Nimra Ashfaq , Advocate

...... for information and necessary action.

M/

Assistant Registrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\4g 2162\ /RG/LP Dated:.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Najma Abid Noorjahan

D/O Abdul Hamid Padder

R/O Sadiwara,Khahgund, Verinag, Near Masjid,
Tehsil Dooru, District Anantnag

vide notification No, |35 0O IRGILP dated ||-1-30)3 for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order |
X‘ﬁ&”
Assistant Registrar (LP)
c%

No: SKNS - RGP Dated: N .12.2024
Copy forwarded to the: -

i
2
3.

4.
5

Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Najma Abid Noorjahan, Advocate
...... for information and necessary action.

Assistar%‘&;strar (LP)

==
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: MK 9y mn /RG/LP Dated:(71.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sabiqa Feroz Qadri
D/O Feroz Ahmad Qadri
R/O Daulat Abad Nowpora, Tehsil Khanyar, District Srinagar

vide notification No. 2223 /RG/LP dated \1"00\’*')—6 L3 for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

No: S&EIL-1NL RGP Dated:\ .12.2024

By Order

Assistant Registrar (LP)
—

Copy forwarded to the: -

1
2.
3.

4.
5

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sabiqa Feroz Qadri , Advocate
...... for information and necessary action.

AssistaMtrar (LP)

=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\\4n = 1024/RG/LP  Dated\".12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nahida Mohi Ud Din
D/O Gh Mohi Ud Din Malik
R/O Khumeriyal Lolab, Tehsil & District Kupwara

vide notification No. \QS& /RG/LP dated \\r-oc\_‘—'lﬂ) 2.3 for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

p o

ésiist nt Registrar (LP)

No: ‘SIs,-b\ RGP Dated:\l.12.2024
Copy forwarded to the: -

B Principal District and Sessions Judge, Kupwara
L Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kupwara
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Ms. Nahida Mohi Ud Din , Advocate
...... for information and necessary action.

i’
Assistant Registrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: S\ 42824/RG/LP Dated:'"1.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Owais Tawseed Mir
S/O Shabir Amhad Mir
R/O Janwara, Sopore Tehsil Dangerpora District Baramulla

vide notification No. \A ) (, IRG/LP dated 0b-4->0)% for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order | g
égsista gistrar (LP)

No: S8 ™MA-MY  RG/LP Dated: 1 .12.2024
Copy forwarded to the: -

1
2
3.

4.
5

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Owais Tawseed Mir , Advocate
...... for information and necessary action.

>
Assistéﬁ:gistrar (LP)
%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

—

G

NOTIFICATION

No: 2\\% 2)»WRG/LP Dated: 1| .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Parvaiz Mehraj
S/O Mehraj U Din Sofi
R/O Wuyan, Tehsil Pampore, District Pulwama

vide nofification No. \AS 7 IRGILP dated \~o94—202. for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

e

gssista t Registrar (LP)

No: SK\S« .S\ RGP Dated: ) .12.2024
Copy forwarded to the: -

1 Principal District and Sessions Judge, Pulwama.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
i Mr. Parvaiz Mehraj, Advocate
...... for information and necessary action.

rd
Assistant Registrar (LP)
el

O




67

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ‘S\S6 ®\2624/RG/LP  Dated: (1.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rageeb—-ul- Hassan
S/O Gh. Hassan Shah
R/O Khandiphari Harnag, Mohalla Allaiepora, Anantnag.

vide notification No. \Q1§ IRGILP dated \9-01-20)2 for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

e

Assistant Registrar (LP
; g (LP)

No: Skka-SK RGP Dated:\\ .12.2024
Copy forwarded to the: -

|7
2.
3.

Al o

Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rageeb-ul- Hassan , Advocate
...... for information and necessary action.

Assistant RZgistrar (LP)
e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 315\ | 202y /RG/LP Dated:17.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rukaya Nissar
D/O Sh. Nissar Ahmad Malik
R/O Hardu Madam, Tangmarg, District Baramulla.

vide notification No._ {37\ IRG/LP dated 12-¢°\~2.6 Y% for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned: University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order |
bt
' Assistant Registrar (LP)
==

No: SK\k1.112  RG/LP Dated: (1 .12.2024
Copy forwarded to the: -

e
2,
3.

4.
5

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rukaya Nissar , Advocate
...... for information and necessary action.

~
Assistant Registrar (LP)

—
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 213 o4 9524 /RG/LP Dated:\1.12.2024
\

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rayees Ahmad Lone
S/0 Abdul Salam Lone
R/O Russu, Tangpora, Tehsil Narbal, District Budgam

vide notification No._ | \ 4§ /RGI/LP dated | 2-©3-29223 for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order :
e
Assistant Registrar (LP)

No: SK\\\ -~ Q8  RG/ALP Dated: ] .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Mr. Rayees Ahmad Lone , Advocate
...... for information and necessary action.

e

| -
Assistant Registrar (LP)




70

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% * % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: &%= 102y /RG/LP Dated:\1.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahil Amin Mir
S/O Mohammad Amin Mir
R/O Mirabad Safapora, Tehsil Lar, District Ganderbal

vide notification No. \A 6 IRG/LP dated \A—cl-2Lad2 for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
A
Assistant Registrar (LP)
—\_

No: SKIW\-81 RGP Dated:\) .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
745 Mr. Rahil Amin Mir , Advocate
...... for information and necessary action.

B
Assistant Registrar (LP)

=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

—_—

EXTENSION
OF PROVISIONAL ENROLLME

NT

NOTIFICATION

No: %k@\m\\ 107y /RG/LP Dated:\").12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Roohi Handoo

D/O Gh. Mohi Din

R/O 31, New Colony Nigeen,

Mirzabagh Hazratbal, Tehsil Srinagar North, District Srinagar.

vide notification No. \A %N /RG/LP dated\Q-¢9-2.0Y73 for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

i R@‘ ( P)

No: OK1QR-1Y RGP Dated: \].12.2024
Copy forwarded to the: -

i Principal District and Sessions Judge, Srinagar.
2= Secretary, Bar Council of India, New Delhi.
o Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
2 Ms. Roohi Handoo, Advocate
...... for information and necessary action.

4,
5,

Assistant Registrar (LP)
S—
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _315§ =\ 2624 /RG/LP Dated: \1.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shimaila Jahanbeen

D/O Sh. Muzaffer Shuja

R/O H.No.22, Lane No.2, Qayoom Colony, Rawalpora,
Chanapora / Natipora, Srinagar.

vide notification No.__ | 494 % IRG/LP dated )2-$1-%23 for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

%Aﬁy/
Assistant Registrar (LP)

No: S61AS-Q& | RG/LP Dated: 1) .12.2024 |
Copy forwarded to the: -

1.
2.
3

Lo

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shimaila Jahanbeen , Advocate
...... for information and necessary action.

i
Assistant Registrar (LP)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\S&= >0\ /RG/LP Dated: 10.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Amash Ali
S/O Syed Mohd. Ali
R/O Kazmie Lodge, Munawara- Adad, Srinagar

vide notification No. Q. coo /IRG/LP dated \2—e9-2-023 for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order |
Assistant Registrar (LP)
e

No: SKEN2 08  RG/LP Dated: |7 .12.2024
Copy forwarded to the: -

s Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Syed Amash Ali , Advocate
...... for information and necessary action.

' d
Assista&’lﬁ;istrar (LP)

=

on b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
3 * % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\S$1 ¢~\Ylm,\{| /RG/LP Dated:\7.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Roomi Jan

D/O Abdul Ahad Sheikh

R/O Trali Bala, Exchange Road Tral

near HDFC Bank Tral, Teshil Tral, District Pulwama

vide notification No. \\S & JRG/LP dated 03~ 0&6~-) 0D 3 for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
As istalé(l@;istrar (LP)

No: SbAn S RG/LP Dated: \) .12.2024
|
Copy forwarded to the: -

1
2.
3.

4.
3]

Principal District and Sessions Judge, Pulwama
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Roomi Jan , Advocate
...... for information and necessary action.

L
Assistant Registrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1SR ~\ 2824 /RG/LP Dated:177.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Junaid Ul Muzzafar
S/O Muzzafar Ahmad Wani
R/O Babhara Pulwama Tehsil & District Pulwama

vide notification No. 2.1 &S IRGILP dated 28~ 0F- 2823 for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

No: SKQKN-22 RGP Dated: ) .12.2024
Copy forwarded to the: -

ke Principal District and Sessions Judge, Pulwama

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4.  President, District Bar Association, Pulwama

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T Mr. Junaid Ul Muzzafar, Advocate
...... for information and necessary action.

e

Assistant Registrar (LP)
e




76

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 319 4 2694/RG/LP Dated: \1.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sabiya Reyaz
D/O Reyaz Ahmad Changal
R/O Baghat, Tehsil Sopore, District Baramulla

vide notification No. .oy S /RG/LP dated | 3 ~01—2023 for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

SLRIY— 20 RG/LP Dated:\1 .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Ms. Sabiya Reyaz , Advocate
...... for information and necessary action.

o

Assistant Registrar (LP)
2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Blks 420y /RG/LP Dated:\].12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Farah Jan

D/O Bilal Ahmad Dar

R/O Qalamdan Pora, Fateh kadal,
Tehsil-Srinagar South, District-Srinagar

vide notification No._ S 17\ IRG/LP dated 2]-0S - 222 for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
éﬁ?ﬁ”
Assistant Rggistrar (LP)
3

No: S682\. 27 RGP Dated:\] .12.2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi. :
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
1. Ms. Farah Jan , Advocate
...... for information and necessary action.

Assistant&llegstrar (LP)

2

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: W61 &4 2 424/RG/LP Dated: \112.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sheikh Anwar ul Hak
S/O Sheikh Gh. Mohmmad
R/O Mughal Masjid Hawal Tehsil Khanyar, Srinagar

vide notification No. | 4%\ 013 2023 /RG/LP dated | 2 -09-2023for a period
of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
s
Assistant\Registrar (LP)
No: SHNMY -MQ RGP Dated:\7_.12.2024
Copy forwarded to the: -
1, Principal District and Sessions Judge Srinagar.

2. Secretary, Bar Council of India, New Delhi.

o Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Sheikh Anwar ul Hak, Advocate
...... for information and necessary action.

Assistant Registrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %\klc‘\\lol‘ﬂ /RG/LP Dated: 1.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of
|

Mr. Samir Ahmad Paray
S/O Mushtag Ahmad Paray
R/O Hygam, Tehsil Sopore, District Baramulla

vide notification No. T3§C3\q /RG/LP dated \3*—0C\~ 1013 for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
Assistaé‘ﬁg’éistrar (LP)

No: SKMA-5S RGP Dated:\] .12.2024”
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Samir Ahmad Paray, Advocate
...... for information and necessary action.

-
Assistaréﬁ'b‘g/istrar (LP)

=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Alk2 ilL 9 524/RG/LP Dated\7.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Syed Asif Zahoor Indrabi

S/O Syed Zahoor Ud Din Indrabi
R/O Kaitch Razgeer, Peer Mohalla,
Tehsil Khansahib, District Budgam

vide notification No. S.c0 & IRG/LP dated \3.-09-2062-3 for a period

of one year has been extended till 31.12.2025 subject to the verification of
his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
P
A(ssisg%lt egistrar (LP)

No: SKeSh-&S2. RGP Dated: ) .12.2024
Copy forwarded to the: -

1= Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

| Government Gazette.

4. President, District Court Bar Association, Budgam

9 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Syed Asif Zahoor Indrabi, Advocate

...... for information and necessary action.

/&,rzr'/
Assistant Registrar (LP)

= s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
| * % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: S\ &) 3004 /RG/LP  Dated: 17.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sajad Farooq Rather
D/O Farooq Ahmad Rather
R/O Kanga, Tawheed Pora, Tehsil Kangan, District Ganderbal

vide notification No. ). @22 /RGILP dated\2.-0Y\ - D023 for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistg]“f Registrar (LP)
c%

No: S&&K2.-89 RG/AP Dated:\) .12.2024
Copy forwarded to the: -

3l Principal District and Sessions Judge, Ganderbal

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
i Mr. Sajad Farooq Rather, Advocate
...... for information and necessary action.

1
-7

Assistant Registrar (LP)

=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2IKS \3m\ /RG/LP Dated:\7).12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sayima Qadri
D/O Ghulam Qadir
R/O Tral-I-Payeen, Noor Abad, Tehsil Tral, District Pulwama

vide notification No. 30\8 /RG/LP dated ﬁ~ool~5-o7—3 for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

A
~

Assistant Registrar (LP)

No: SR 6L RGLP Dated:\1 .12.2024 —%
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama
; Secretary, Bar Council of India, New Delhi.
I Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Court Bar Association, Pulwama
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Sayima Qadri, Advocate
...... for information and necessary action.

gu,,g-}
Assistant Registrar (LP)

G




